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INCOME.T X

¥0,2106 (¥F.10.404/151/77-1TCC): In pursuance of sub-clause
(iii) of clause (44) of section 2 of ithe Income-tax Act, 1981
(43 of 1961), the Ceniral Government hereby authorises Shri
R,N. Bhalla being a gazeited 0fficer] of the Central
Government, to exercise the wowerg of| Tax Recovery Officer
under the said ict.

24 Thig Notification ghall come into force with effect
from the date Shri R.m. ‘Bhalla  takes|over charge as Tax
Recovery Officer,

gs8/- )
: < H, VENELLARLNAE )
Deputy Secretary, to the Govi., of India.

The IJ."Lnage.i. ’
Government of India Fress,
¥ew Delhi,

- Copy M’d toie

1. 411 Dlrecﬁors of Insnectlon including DI(O&HMS), New Delhl.
2. The Director, IRS (HT), S8taff College, Tagpur.
3. The Comptroller & suditor General oj India, few Delhi.
4, The Accountant CGeneral, Central Revenue, New Delhi,
5« The Chief Secretary, Delhi idministriation, Delhi.
6. The Joint Secretary & Legal Ldviger,| Hinigtry of Law,New Delhi.
7« The Commissioner of Income-tax, Delhi, C.R. Building,
¥ew Delhi, ? : ;
3, Dulletin Section (3 copies).
9« Guard File.

sd/- :
Deuuty Secretary to the Govt., of Indiae.
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